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PAPERS LAID ON THE TABLE 

NOTIFICATIONS UNDER CUSTOMS ACT 
AND CENTRAL EXCISES AND SALT AcT 

The Minister of PlaDnlng and MIn-
ister in the MinIstry of Finance (Shrl 
B. R. Dbagat): I beg to lay on the 
Tabl&-

(i) a coPy of Notification No. 
G.S.R. 1830 dated the 30th 
November, 1983, making cer-
tain further «IlIlendment to 
the Customs and Central Ex-
cise Duties Export Drawback 
(General) Rules, 1960, under 
section 159 of the CustolIll 
Act 1962 and section 38 of the 
Central Excises and Salt Act, 
1944. 

I 

[Placed in Librffrll. ~e No. 
LT-2088/1\.1). 

(ll) a copy each of the following 
Rules under section 38 of the 
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Central Excises and Salt Act, 
11K4:-

(a) The Central Excise 
(Twenty-seventh Amend-
ment) Rules, 1963 publish-
ed in Notification No. G.S.R. 
1925 dated the 30th Novem-
ber, 1963. 

(b) The Central Excise 
(Twenty-eighth Amend-
ment) Rules. 1963 publish-
ed in Notification No. G.S.R. 
1826 dated the 30th Novem-
ber, 1963. 

IPlaced in Libra7'l/. See No. 
LT-2089j63] 

(iii) a copy each of the following 
Notifications under section 
159 of the Customs Act, 
1962:-

(a) Notification No. G.S.R. 1791 
dated the 23rd November, 
1963. 

(b) Notification No. G.S.R. 1792 
dated the 23rd Novem-
'ber, 1963. 

[Placed in Libra7'l/. See No. 
LT-2090/63] 

(iv) a copy of Notification No. 
F. 4(45)/63-Fin (E) publish-
ed in Delhi Gazette dated the 
7th Novemlber, 1963, making 
certain further amendments 
to the Delhi Sales Tax Rules, 
1951, under sub-section (4) 
of section 26 of the Bengal 
Finance ('Sales Tax> Act, 
1941, as in force in the Union 
Territory of Delhi. 

[Placed in Libra7'l/. See No. 
LT-2091/63] 

NOTIFICATION UNilER RESERVE BANK OF 
lNmA ACT 

Shri B. R. Bbapt: On behalf of 
Shrimati Tarkeshwari Sinha I beg 
to lay on t:10 Table a copy of Reserve 
Bank of India Notification No.1 dated 
the 30th November. 1963. making 
certain amendment to the Reserve 

B. P. Maurlla 
Bank of India (Note Refund) Rules, ' 
1935 under proviso to section 28 of 
the Reserve Bank of India Act, 1934. 

[Placed in Libra7'l/. 
2092/63]. 

12.25 hrs. 

See No. LT-' 

ARREST OF SHRI B. P. MAURYA 
Mr. Speaker: I have to inform t'he 

HOuse that I have received the 
following communication, dated the' 
12th December, 1963, from the Sub-
inspector of Police, Allahabad, Camp, 
Police Station, Parliament Street,. 
New Delhi: 

"I have the honour to inform 
you that SIlri B. P. Maurya" 
Member, Lok Sabha, was arrested 
at 8' 30 A.M. on the 12th Decem-
ber, 1963 in case No. 707 under 
rule 41 (c) of the Defence of India 
Rules and he is going to 'be pro-
duced before A.D.M., Delhi, with 
the request for transferring to' 
Allaha.bad." 
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Sbri Natb Pal (Rajapur): I should' 

like to avail myself of this opportu-
nity to brin, to the notice of the Prime 


